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PUNJAB VIDHAN SABHA SECRETARIAT 
(LEGJSLATION BRANCH) 

No. 58-LA-2022/ 7g,8 -:f--

Transaction of Non-Official ' Bills/Resolutions on Thursday, 
the 30th June, 2022 (Morning Sitting). 

Under rule 30 of the Rules of Procedure and Conduct of Business 

in the Punjab Vidhan Sabha·(Punjab Legislative Assembly) Business other than 

Government Business shall have precedence on Thursday falling on 

the 30th June, 2022 (Morning Sittingf. In accordance with Rule 30(2)(b),(c) and (d) 

of the Rules ibid snch business shr.11 be taken up in the following order:-

i) Bills in respect of which leave to introduce is to be asked for; 

ii) Resolutions on matters of general public importance; and 

iii) Bills which have already been introduced. 

2. The relative preced~nce of Bills in respect of which leave to 

introduce 1s to be ~ked for shall be determined by ballot as required by 

sub-ruie (3) of rule 30 of the Rules ibid. 

1. In accordance with the procedurn set out in Schedule I to the 

rnles for the holding of l'1e ballot, two numbered lists, one in respect of Bills for 

which leave to intr~duce is to be asked for and the other in respect of Resolutions, 

shall be kept open in the Notice Office (Receipt and Dispatch Section) of the 

Punjab Vidhan Sabha Secretariat between the hours of 10.00 A.M. and 4.00 P.M. 

on Monday, the 27th June, 2022 and Tuesday, the 28th June, 2022. 

4. Any Member, who wishes to have his/her name balloted for, may 

have his/her name entered against one number only in the numbered list in respect 

of Resolutions and against one number for each Bill for which he/she has siven 

notice upto number of three in the numbered list for Bills in respect of which leave 

to introduce is to be ar.kec! for. 
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0nly lhose numbus nguinst which narnes arc entered in the 

numbered list will be ballOled for the purpose of detennimng the priori ty of Uills 

and of Resolutions. 

6. It is.. however. not necessary f Oi Members to enter their names in 

numbmd lis1 pcrsocllllly. Tht}' can nuthorize the Secretary or any other person to 

act oo their behalf in this respect 

7. Tht bl)JOI for d~1crmining the relative precedence of Bills in 

rtSptct vf \,bkh le.1,-e 10 ir11roduttds to be tt'iked fu1 will be held in Secretary's 

Room 01 I 1.00 A.M. oo Wtdn~ny. the 29th June, 2022 and t;allot in respcc•. of 

RoolulJoru \\lll be hdd immtdia1dy thereafter. 

Mtnlbcr'$ nttd not be present at thr ballot. Tuey may intimate the 

1lfdtt in nhisb 11K} " lOJ lhcjr Bills/Resolutions to take priority. In the absencr- of 

11m m1nn.1lt00 io 1h,s wnnccti@ the dates of their admission will be followed. 

DA TED CHA~ OIGARR: SURlNDER PAL, 
SECRETARY. THE lSm 1Ul\~ UJ?2. 

To 

All Members of the Punjab Vidhan Sabha. 

No. SS..LA-20221 -,cg g g dated Chandigarh, the 251
h June, 2022. 

Copy forwarded for in forr':'l at ion to -

I. 

2. 

3. 

4. 

the C'1icr~ccrctary to Government, Pun,i nb ; 

all Additional Chief S"crct" · / f ' • . . , . . .. ...ncs . manc1al Comm1ss1oncrs I 
I nnc1pa l Secretaries / Ad · · • . . mm1strnt1ve Secretaries to 
Government, Punjab; 

the S · I C · pccia hicf Secretary to Government Punjab 
Department of Parliamentary Affairs; and ' ' 

the Under Se,ercta G Ge . 
1 
Ad . . ry to ovemment, Punjab, Department of' 

ncra ministration . 

?n v-~ ·I 
sUtutNTEN~. 

for SECRETARY. 

j 



{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}


{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}

